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Learned advocate iIr.V.H.uixit aea tor the 

petitioner. The case is adjourned to 26th February1  

1987 for admission. 
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Joard the learned acvccate he dunn hec:ing 

on the ocThissicn conceds that he is an emnlcyee of 

Ayurved University. It is not rre out in apnlicaticn 

that this institute is not a part of Union of India 

ar( as such this Tribunal has no jurisdiction on the 

notter J's no nctificoticri extendjnç the jurisdiction 

cf this tribunal has been published in resê of 

this Instituticn. The arrlicaticn tbcrefcre sur rraril 

disri ssed. 
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